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( ? )  T5T f f l W T  a r m r  ^  ?

The Minister of Prodaction (Shri
K. C. Reddy): (a; A statement giving 
the information is laid on the 
Table of the House. [See Appendix 
TX, annexure No. 13.1

Sanctions for Brickr Burning Coal 
are is.>?ued on a six monthly basis, and 
the number of wagons sanctioned for 
this purpose for Mathura District dur­
ing the period July 1952 to June 1P53 
is 151

(b) Information is not available, as 
demands are placed on the State Coal 
Controller and not on the Coal Com­
missioner.

(c) 1440 wagons for the whole of 
U.P. during the period July 1952 to 
June 1953.

(d) and(e). No allocation has been 
made by the State and Controller UP., 
tor the District Co-operative Federa­
tion. Mathura District

finFlT flrj : I*
^  Jjf TflTT t art «rFf?r-

Tg fnw arrdrf, 
af t '̂ wrfinr irlqr % ^
w I ?rt -̂WT *nft ftiwrr ?
Sliri K. C. Reddj: The internal dis­

tribution of the coal allott^ to each 
State is a matter for the State Gov­
ernment concerned, and so I am not

1 ) APRIL 1953 Oral Answe.T& 2064

in a position to go Into the details 
about It.
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Mr. Speaker: Order, order. The
hon. Minister has already stated that 
it is a matter entirely under the con­
trol of the State Government. He 
cannot be expected to answer ques­
tions of details in that regard.

T echnical A dvisory Committee (M in in g )

*1383. 8hrl VlUal Rao: (a) Will the 
Minister of Production be pleased to 
state whether the Technical Advisory 
Committee (Mining) appointed to con­
sider the cases of individual hardships 
caused to Mining Companies as a re­
sult of pegging of output of metallurgi­
cal coal has since concluded its work?

(b) If so, which are the mining com-^ 
panies tiiat liave been exempted and 
what is their annual production of 
metallurgifjil coal?

The Minister of Production (Shri 
K. C. Reddy): (a) Aopea's against
‘•pegging*’ orders, involving hardship 
to individual collieries, are considered 
by the Coal Board, in consultation 
with the Technical Advisory Commit­
tee (Mining), where necessary.9

The Technical Advisory Committee 
(Mining) is a permanent Committee 
attached to the Coal Board and the 

question of its concluding its work does 
nol arise. A statement is laid on Ihe 
Table of the House, showing the func­
tions of the Committee. [See Appen­
dix IX. annexure No. 14.]

(b) No Mining Companies have 
been exempted from the “P<>'gging** 
orders.

Shri TitUl Rao: May 1 know whe­
ther this Committee is going to res­
trict its inquiry to Bengal and Bihar 
coalfields only, or it will extend to 
Madiiya Pradesh and Hyderabad col»- 
lieries also?

Shri K C. Reddy: Wherever peg­
ging orders have been issued, and




